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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

O.A. NO& ;/ 3 3

Az Nz
DATE OF DECISION 2/11/1993
X eFPe ‘.l nh Petitioner
Mr«JeAeAdeshral Advocate for the Petitioner(s)
Versus

Union of India & Orse RCSpOHant

r.4%41 Kureshl Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. N-B.FPatel ¢ Vice Chairman
The Hon’ble Mr. Ve.Radhakr ishnan ‘ per\al

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ 1

l >y
2. To be referred to the Reporter or not ? \ 5 \\ 0
3. Whether their Lordships wish to sece the fair copy of the Judgement ¢ ‘\

|

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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(Advocates Mr.JeA.Adeshra)

Versus

le Union of India
Through:
Ministry of Human Resources
Development, Department of
Culture, Shasthbri Bhavan,
New Delhi«110 0Q1.
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DeB -G’.Lha,,
Chief Horticulturist,

Archaeological Survey of Indig,

Taj Mahal, Agra-282 001. :

(Advocates Mr.2kil Kureshi)
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up for final hearing with the consent of the learned
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advocates s&, botl the sidese.
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Annexure A-8, the applicant has preferred an appeal

to the Presidenﬁlas vrovided for by the relevant
Q;ules/on 2.4.1993. It is stated by Mr.Adeshra that
the appeal is still pending. The respondents are
directed to see that the appeal filed by the applicant
is disposed of within two months of the date of the
receipt of a copy of this order. Mr.Adeshra states

that the applicant is satisfied at this stage with

this order. In view of this direction, Mr.Adeshra
seeks permission to withdraw this OeA. with liberty
to file a fresh O.A. in the event of the applicant
being aggrieved by the decision that might be taken
in the appeal preferred by him. Permission granted
with liberty &s prayed for. Application stands

disposed of as withdrawa. No order as to costse
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(VeRadhakrishnan) (NeBePatel)
Membe r(a) Vice Ché&irman
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